The Tripura Jhumias (Old Age Pension) Rules, 1985
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PART-I—Orders andﬂnotiﬁcationr;‘ by the Goveroment of Tripurs,
the High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
EDUCATION DEPARTMENT
(Social Welfare & Social Education)
No. F. 53 (SWE-34)/85 _ Dated, Agartala, the 25th April, 1987.
'~ NOTIFICATION
The Governor of Tripura is pleased to make the following rules namely :—

© Rhorttitle 1. () These rules may be called the Tripura Jhumias (Old Age Pension)
n:u‘;[c‘ommer&eﬂ- . Rulss, 1983,
ment, | . ; , oy 3
(2) They shali come inte force from the date of their publication in the
Official Gazette.

g They shall apply to the Jhumias® who are citizens of Indiz and per-
manently residing within the State of Tripura.
Definition, 3. In these rules, unless the context otherwise requires.

{(a) “Family” means the pensicner, his or her husband o1 Wife, as the
case may be, sons and unmarried daughters ;

(b) “Form” means a form appended to these rules ;

(c) “Goveinment” means the Government of Tripura ;

(d) .*Jhumias” means.a person (male of fcxﬁqle) who is fully dependent
on cultivation of jhum for his/her livelihood and has completed
seyenty years of his age ; .

(e} “Pension Sanctioning Authoiity” in telation to a Block or Sub-
Block means the Block Development Officer or any other officer
appointed fox the time being to perform the functions of a Block
Pevelopment Officer. :
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Fiigibility. 4. The State Governmeht may determine, in every year, the aumber of

‘

Provided that

persons to be given pension under these rules and make grants for that vea:
on]y

2

E

() Only one member of a family shaﬂ be eligible for such pensioa.

{ii} No such pension shall be ac missible io a person whose family inconzg
fiom all sources exceeds Rs. 4000/- (four thousand) perannum.

(i) No pension shall be admissible to a person who is already in 1eceipt
of pensionery benefits from Ceniral Government; State Govern-
ment, Loeal Bodies, Statutory Corporation, Pubhc Sector under-
ﬁakings and simifar other Organisations as may be decided by the
Government. :

{iv) No pension shall be payble to a person who are ia receipt of pen-
sion cither undes the Tripura Old Age Pension Rules,” 1978 or the
Tripwna Blind and Handicapped Pcrsons pension Rules, 1980.

Nate :— For the purpose of these Rules, ags of a. persons shall be detu—

Amouut of -l

mined with reference to hisfher date of birth as recoided in Matii-
‘culation Certificate, Municipal birth certificate or similar other
documents, Whu‘e however, the person is unable to produce
any such certificate hejshe may deciare an approximate date. The
assumed date determined on the basis of such declaration shall be
auvthenticated by the Head of Panchayat of the area wheie the
person is residing. :

The amount of persion in each case shall be Rs. 75/ per month ot at

Pension, such other rate as may be determined by the Government from time to time.

Claim of G.

Pension.

(1} A porson eligible to apply for peusion under these rules shall submit
his application to the Block Development Oficers or Additional
Block Development Officer, as the case may be, of the arca concer-
ned in Form No. 1, in dupllcate through the Heads of Panchayats
in whose Gaon Sdbha the applicant resides.

2) The Ap],hcatlon for pension =*.hall bc, accompanicd by the follow-
ing documents :—

() Two copies ol specimen signature or left hand thumb and finger
impressions (in case of illetarate persons) duly attested by the Head
. of Panchayats where the applicant resides.

(i) Certificate in support of date of birth from the Head of the:
Panchayat (1o be submitted in prescr ibed from No. 4 appended to
this rule).

(i} Certificate of income from the Héad of Panchayat under whose,
jurisdietion the applicant reside.

(v} Certificate from the Head of Panchayat that the applicant solely
depends on Jhum cultivation for his livelihood indicating the
iomtlon arca and year of such cultivation by the applicant. 4

Note :— The applicant in whoss favour pension will be sancticned will l1ave

to submit two copeis cf recent passpott size photographs at the
time -of receiving first month’s pension.

-

S
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(3) MHeads of Panchayats shall forward the application for p'crnsi_orsl
uncer sub-rule (1) of Rule 6 along with a resolution of the regpective
Panchayat as to the eligiblility or otherswise of the pension claimed

to the respective Block. Development

Officers/Additional Block

Bevelopment Officer of the area concernea.

7. 'The Block Developient Qfficers or any other Officer appointed for the
time being to perform the functions of the Block Development Officer shall be
competent to sanction pension under these Rules, after it is approved /recom-

-

mended by the Block Development Committee.

8. (I} The Pension Sanctioning Axgthority shall, on rcc'cipt of an appli-

cation fou pension cause the same to be entered in a register to be maintained
i form No. 2. ;

(2} Mo shall, thereafter cause an inquiry regarding corlreciness of the
information given in the application after giving reasons thertefor.

{3} The pension payment.o1dei shall be issued for one vear in the name
of the applicant which may -be ~1enewed on production of alive
cerlificate from head of panchayat.

. The relevant provisionss of the Central Ticasury Rules as adopted by

the State Government shall apply mutatis mutandis for

payment of pensioa

under, these Rules. The pension vould be debited against Head of Account
288 Social Secutity and Welfare— B Social Welfare, D. B8(3)-Cld Age Pension .

D. 8G)(1)—Payment of allowance to cld age persons {Non-Plan).

FG.  The pension admissible under these iules shall otdinarily be  raid by
money at Government cost. Payment in cash may also be made in cxigencies

of situations.

1. Where any do

uktga

B

rises as to the interpretation of these rules it shall be

referted to the Government in the Education and Social Welfare Department
whose decision thereon shall be final.

2. Where the Governor is satisfied that operation of any of tie provisions

= of these rules causes under hardshi
dispense with or relax t}
. joct to such contitions
m just and equitabl

as he may ¢
¢ mannei.

P i any particilar case he may, by order,
1¢ requitement of that provision to such extent and sub-

onsidet necessary for dealing with the case

Note :— On the death of the pensioner the pernsion’ payment order ‘should

smmediately be returned by hisjher family to the respective psusion

Sanctioning Authoiit
Pensioner.
not be paid to any

After the de

5 with a report of the date of death of the.

ath of the pensioner, pension money shall

family member andfor legal heir of the pessioner

By otder of the Gb\rcmor,
H.R., Das

Deputy Secretary te the
Government of Tripura.
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DIRECTORATE OF SOCIAL WELFARE & SOCIAL EDUCATION
TRIPURA : AGARTALA.

Tripura Jhumias { Old Age Pe‘nsidu} Rules, 1986.
" F

ORM NOG. 1 Sy
(To bg sent in duplicate through the Head of Paachayat)
PART—I1 ,
o,
The §.13.0./8.D.0.JA.B.D.O. . ?
Government of Tripura, : ‘ ~¢
........................... Block. ) B
(Through the Pradhan of v D AR e s e SRR ST , Guon Panchayat)

Sir,
I beg to apply for grant of pension as admissible under the Tripura Jhumias (Old age pansion)
Lules, 1986 Following particulars are funrished below in suppost of the defaim i —
. Name of the applicant (in block letters) :—
Father’s name/Husband’s name of the candidate :—

Date of birth (document in suppoit thereol be
attached) — :

4 TResidential address (showing village, Gaon Sabha,
Post office, District) -

5. Nationality :—

¢, Religion —

7. Whether any other member of the family iz in receipt of
pension under this Rule :—

@ Total income of the-family (income certificate L
{o be furnished in preseribea form) :— .
9 Personal mark of identification i— . : .

10. Whether the applicant is in reciept of peusion
benefit from the Central Govt, the State Govi.,
Local Bodies, Statutory Corporations, Public
Sector-Undertakings and sirntlar  other
organisations :—

“ }1. The location, area and yeat of JHUM cultivation
by the applicant, the nature of crops and annual
income therefrom (certificate to by annexed) i —

1 enclose herewith a copy of certificate of age , income and specimen signaturs.
1 hercby declaie that the particu‘rs given above are true to the best of my knowledge.

W2

e

DHALC. vemrrereeemerannnereeasaats * Full ‘signature or thumb impression of the
applicant.
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) PART—If | . .4
Forwarded to the B.D.OJABD.OL. . ... 1 ..................................................... :
The particwlar finnished by.the applicant in Pa1t I aboves have been vauﬁcd and found coneqt

AFrant of pensioft. is recommcn&ed s o e,

S S T T S Fuli signature of thf: Head. of Panchayat
. o ’ : : Date — - . .
e B ® , - e : Ofﬁcc smi =5

PART-—IN .

The undersigned having satisfied himself hcwby oiders the gra.nt of a pcnsmn of Rs. 75/~- )

(Rupees seventy five) only per month to  SrifSmt... S s
Snnj) :fe/daughte.f 5 AURUTE R AR e e s e e o e vof wllage _
T R P PP SUTOTN -....-..of sttnct........-._.._..-. ......... S v w
of Tiipura Wlth c‘ffcct from .......... ......... e
Signatute and Designation of the Pension
sanctioning Authority.
Trigura Jhumias (Old Age Pension) Rules, 1986.
Form No. 2
_ REGISTEER OF PENSION
SI  Name of applicant Date of Date of Initial of the = Datg of* Remarks -
No. with address teceipt of  sanction of  sanctioning Ceasation
of the appii- pension anthority of pension
cation o ' ' :
1 2 3 4 5 - 6 . 7

Tripura Jhumas (Old Age Pension} Rules, 1936.
Form No. 3

(Certificate of income of the applicant)
This is to ceitxfy th’l.t Su/Smt

R I i S

et r et teeagre e e ee e et vt benian i ,..i..,..Son/daughter/foe B secemmsmgrmsm e 5
AmasE e B I R - rednaen Ofvll}..-.......-,-i.._..- ............. R TR TR
TR R POt PS ST '
T T T N |5 S —— ST se s sl s known 'to
me. He/Shc ifa rcsuident of Trq.ma Hls/Her incoms- ﬁ om- a.ll sources is Bs...
(RUPEOE. oo i et } pet month. .

Full Signature of the Head of Panchayet.

: - {Seal) : ;

Dte.

N e e e
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Tripura Jhumias (Old Age Pension) Raules, i9§6.

_ Form No. 4
This is to Cortify that SESIE .. oot
......................................................... SOn/Wie 0f  Fiu.tciociiresvinnninimns bt
................................................ residing  in  the village.........ccooie e
NBACT: e aineenn R LR P Goan Sabha is an applicant for

monthly pension undel the Tripura Aged JThumia’s Pension Rules, 1987. He/She could not
produce docoment isn support of his/her age. He /She however, has declared before the under-
signed that hefshe would be 28t years. 1z consuliation with
Panchayet vegisters as well as all supportive/corroborative evidences 1 consider his statement
o he trag/false. Accord}ing to me the applicant would be aged about.......... R YEArs.

Signature in full of the Head of thePaachayst
Date '

e
Y

Office Seal. e

Printed at the Tripura Government Press, Agartala.
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